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(b) if so, to wha t extent the production 
of cement win be reduced ; and 

(c) the measures Government propose 
to take to ensure that the cement capacity 
is not reduced ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY AND 
COMPANY AFFAIRS AND IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
ARIF MOHAMMAD KHAN): (a) 
Industrial Development Bank of India 
(lOBI) has indicated that institutions may 
not finance any large grass root projects for 
cement for the time being. Institutions 
may however consider on a selective basis 
proposals for expansion at the same 
location, and increase in capacity by 
technological improvements such as 
installation of pre-calcinators, conversion 
from wet/semi dry to dry process. 

(b) Due to the prolonged gestation 
period involved in setting up cement plants, 
the present restriction imposed by lOBI is 
not likely to affect production of cement 
at present. 

(c) Adflquate capacity has already been 
approved for setting up cement plants upto 
the end of Seventh Five Year Plan and 
beyond. 

Work Programme of ONGe 

4199. SHRI B. V. DESAI : Will the 
Minister of PETROLEUM be pleased to 
state : 

(a) whether there will be no change 
in the work programme of the Oil and 
Natural Gas Commission in the next five 
years ; 

(b) if so, the original plan outlay 
decided for the ONGC programme ; 

(c) whether the Planning Commission 
had earlier decided to cut tbe outlay ; and 

(d) if so, the programme ONGC is 
likely to undertake durin, the five ),ears 
froUl DOW? 

THE M1NIS1ER OF STATE OF 
THE MINISTRY OF PETROLEUM 
(SHRI NA W AL KISHORE SHARMA): 
(a) to (d) The Working Group on 
Petroleum had proposed a plan outlay of 
Rs. 17609.06 crores for exploration and 
exploitation of hydrocarbons for ONGC 
during the Seventh Plan period. The 
Seventh Plan outlays and programmes are 
still to be finalised. 

Proposal to Raise Funds by way of Convertible 
Debentures by Lohia Machines Ltd. 

4200. SHRI B. V. DESAI: Will the 
Minister of INDUSTRY AND COMPANY 
AFFAIRS be pleased to state: 

(a) whether Union Government have 
finally cleared the long pending proposal 
of Lohia Machines Ltd. to raise additional 
resources to the tune of Rs. 10 crores from 
the public by way of convertible debentures 
to fund its on-going two-wheeler Vespa 
Scooters project in collaboration with Italy. , 

(b) whether according to the latest 
decision the Lobia Machines Ltd. has 
been permitted additional resources of Rs. 
] 0 crores due to sickness of that industry; 

(c) whether the Lohia Machines has 
not so far provided two-wheeler Vespa 
Scooter to those who have registered with 
them since 1983 ; and 

(d) if so, to what extent tbis proposal 
of raising more funds will help them to 
provide the scooter to those who have 
registered them in advance ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF' INDUSTRY AND 
COMPANY AFFAIRS AND IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
A~I~ MOH~MMAD KHAN) : (a) and (b) 
MInIstry of FInance, who are the . competent 
authority in this case, have given concent 
to the proposal of M/ s. Lohia Machines 
to the issue of secured partially convertible 
debentures for Rs. 10 crores for financing 
expansied of production capacity for 
2-wheelers. 

(c) Company has advised havi g 
despatched about 32,000 scooters up no 
31.7.1985 to r.egistered· customers againt5t 
bookinss for about 21 lalth,_ 




